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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2N 2. of 2026/RGILP Dated:_\\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Anjum Kouser

D/O Mohd Kabir
R/O Sawari Tehsil Kotranka, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-01-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

1 (g >b

(Syed Mujtaba Hussain)
Registrar Administration

P

No: SSAIR-XS  /RG/LP Dated: \\  .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Anjum Kouser, Advocate

...... for information and necessary action.

Registra @:Administration

ﬁ%,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Lk\?) of 2026/RG/LP Dated:__\\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Anan Shiblie
S/O Manzoor Ahmed Wani
R/O Kharpura Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-02-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Woe

(Syed Mujtaba Hussain)
Registrar ﬁministration

No: _S33¢.1> RG/LP pated: \\  .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
ekt e

7. Mr. Anan Shiblie, Advocate
...... for information and necessary action.
Registrar’Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

LR

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: )-\‘\\'\ of 2026/RG/LP Dated:_\\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Anisa Azam
D/O Mohd Azam
R/O Chandi Marh Poshana, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-03-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

( ) |' )

Registrar Administration

No: S SYUY- S| /Re/LP Dated: \\  .02.2026 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch. -

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Ms. Anisa Azam, Advocate
...... for information and necessary action.

Registrar Admihistration

0. e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2N\ of 2026/RGILP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Ayushi Kher

D/O Om Prakash Kher

R/O H.No.50, Lane No.14, Sector 3, JDA Colony, Rajinder Nagar Bantalab,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-04-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
\\® 02
(Syed Mujtaba Hussain)

Registrar Administration
No: SS€2—S9 /RGP Dated: \\  .02.2026 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3t Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Ayushi Kher, Advocate

...... for information and necessary action.

\
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l\\ (Q of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Ambika Sharma
D/O Ram Murti Sharma
R/O W.No.13, Arli Hansali, Tehsil Katra, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-05-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
W%\)\%
(Syed ujtab\zl bHussain)

Registrar Administration

A—

No: SS 60 — &% /pcip pated: \\  .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Ms. Ambika Sharma, Advocate

...... for information and necessary action.

w4
Registrar Administration

@ o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

xR R

PROVISIONAL
ENROLLMENT

—

NOTIFICATION

No: 1\—\ of 2026/RG/LP Dated:_ \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Habib Ur Rehman
S/O Mohd Khursheed
R/O Kalaban Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-06-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

( ) j H )

Registrar Administration

No: SSE8 1S /pGip pDated: '\ .02.2026 Y-
Copy forwarded to the: -

1.
2.
3.

.
)

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Habib Ur Rehman, Advocate
...... for information and necessary action.

Registrar Administration

iR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1“\@ of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Harsh Sharma
S/0 Jai Pal Sharma
R/O H.No.5, Lane No.05, Chandan Vihar Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-07-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

\k

Registrar Administration

£

No: $SA6—8&3 RGP pated: || 022026

Copy forwarded to the: -

= Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Harsh Sharma, Advocate

...... for information and necessary action.

t@ﬁ \So >6
Registra@r AA i’;\lstration

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 1\\3 of 2026/RGILP Dated:_\\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Kanchan Janotra
D/O Kuldeep Jantora
R/O Ward No.06 near SBI Bank Budhi Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-08-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
e
(Syed Mujtaba Hussain)

Registrar Administration
No: S€ &4- 9] /RG/LP pated: \| _.02.2026 @/ s
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4.  President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kanchan Janotra, Advocate

...... for information and necessary action.

. Wﬁm >%
Registra ministration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S0 of 2026/RGILP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Kumari Chandrika
D/O Chanchal Singh
R/O Ladda, Tehsil Moungri, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-09-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
NW Wl
(Syed Mujtaba Hussain)

Registrar Administration
No: £592-99 RGP pated: \|  .02.2026 @ Ak

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kumari Chandrika, Advocate

...... for information and necessary action.

W%
Regis&%%;@raﬁon

|
|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: lgl of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Lakshav Bharti Proch
S/O Rahul Bharti
R/0O Bharti Bhawan Mubarak Mandi Bazar, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-10-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
M@r\a\%
(Syed Mujtaba f-[ussain)

Registrar Administration

No: L6660~ 67 /RG/LP Dated: (\ .02.2026 /‘@5}/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Lakshav Bharti Proch, Advocate

...... for information and necessary action.

“&Mﬂw
Registrzﬁr/ Administration

A4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: )—SL of 2026/RG/LP Dated: \5 .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Mannu Bhagat

D/O Babu Ram

R/O Ranjri Bagla, Rajinderpura Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-11-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
i
(Sye ujtaba Hussain)

Registrar Administration

No: £ 608 -\S /RGP Dated: \\  .02.2026 K

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2, Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
% Ms. Mannu Bhagat, Advocate
...... for information and necessary action.

. ‘%X 50.7\%
Registrar Administration

@/W/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

re—

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 183 of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Mehak
D/O Ashok Kumar
R/O Bhella Tehsil Bhella District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-12-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
e
(Syed Mujtaba Hussain)
Registrar Administration
No: _S6 (6§22 /RG/LP Dated: |\ .02.2026 K
Copy forwarded to the: -
i Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi

9. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Mehak, Advocate

...... for information and necessary action.

Reglstra@/ Administration

fily-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: LSY of 2026/RG/LP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Mohd Arif
S/O Manzoor Hussain
R/O Village Marhote Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-13-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

‘“\Wﬂ?{ﬁ%
(Syed Mujtaba Hussain)

Registrar Administration
No: €624~ 3| /RGP pated: N .02.2026 @ A
Copy forwarded to the: -

Advocate is ordered there before.

By Order

1., Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Arif, Advocate
...... for information and necessary action.

Hfabsrene
Regis ra@/Adminis ration

274

i R R R EEEEm——SS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: LSS of2028R00LP Dated:_\\ _.02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Mohd Nawaz Mir
S/O Mohd Quresh
R/O Banola Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-14-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No

By Order
o
(Syed Mujtaba Hussain)

Registrar Administration

. €623-29 /RG/LP Dated: |\ .02.2026 S

Copy forwarded to the: -

IR
2
3.

4.
5

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Nawaz Mir, Advocate
...... for information and necessary action.

W
Regist r@idml istration

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* N w

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2 S € of 2026/RGILP Dated: \\ 022026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Muhammad Ahsan Malik
S/O Mohd Ayaz Malik
R/O 763-A, Post Office Lane Subash Nagar, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-15-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

%3
oV
(Syed%ﬁsain)

Registrar zj/ministration

No: 6 Yo —~4% /RG/LP Dated: \\ .02.2026

Copy forwarded to the: -

1
2
3.

4.
5

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muhammad Ahsan Malik, Advocate
...... for information and necessary action.

. W\t
Registrar Administration

fVs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2SS of 2026/RGILP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Natasha Singh

D/O Prakash Singh

R/O Ward No.9, Marta Nagrota, Tehsil Basholi, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-16-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Mokl it
(Syed Mtjtaba Hussain)

Registrar aiministration

No: L648- €S /RGP Dated: \\ .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Vs Ms. Natasha Singh, Advocate

...... for information and necessary action.

Registrar Adminhistration

i A




17

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2 S8  of 2026/RGILP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Nitin Khajuria
S/O Naveen Chander Khajuria
R/O H.No. 21, Ward No .1, College Road, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-17-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
ot
(Syed Mujtaba Hussain)

Registrar Administration
No: S656 — €3 /RG/LP pated: || .02.2026 @ RS-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Nitin Khajuria, Advocate

...... for information and necessary action.

W \&‘ oﬁ%
Registrar @ inistration

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 259 of 2026/RGILP Dated:__\\ _ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Palvi Sharma

D/O Sudesh Kumar

R/O Main Bazar near Panchayat Ghar K. Nagrota, Tehsil Nagrota,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-18-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

y

Registrar Administration

no: S664-F| /Re/LP Dated: \| 022026 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Palvi Sharma, Advocate

...... for information and necessary action.

MW N\ WLS%
Registrar Administration
L —
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* R K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l & Q of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Pankaj Singh
S/0O Shyam Singh
R/O Banichack , Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-19-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Bt
(Syed Mujtaba Hussain)
Registrar Administration
No: S 672 ~79 /RGILP Dated: | .02.2026 Ry
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Pankaj Singh, Advocate
...... for information and necessary action.

Regis Administration

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* kw

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2K\ of 2026/RGILP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Prakriti
D/O Amardeep Singh Raina
R/O House No. 56, New Rehari, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-20-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
s
(Syed Mujtaba Hussain)

Registrar Administration

No: £680 ~8%F /Rop pated- M 02,2026 R
Copy forwarded to the: -
1 Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association , Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

il Ms. Prakriti, Advocate

...... for information and necessary action.

M wW\oH\ 2k

Registrar Administration

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K w

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3—&’}_ of 2026/RG/LP Dated: SS .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Roshni Nagalia
D/O Ashok Kumar Nagalia
R/O Allah, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-21-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Nuki e
(Syed Mttjtaba Hussain)

Registrar Administration

No: S& &8-9S /rRG/LP Dated: \\  .02.2026 @ s

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

) CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Roshni Nagalia, Advocate
...... for information and necessary action.

‘ \%w \ S°d§> 5
Registr:a:'@Admi istration

S




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

wRR

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l& 5 of 2026/RG/LP Dated: \ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Raman Anand

S/O Pawan Anand

R/0O H.No.204 Anand Bhawan, Resham Ghar Colony, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-22-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
%%
(Syed Mujtaba Hussain)

Registrar Administration

No: S€7E —Ste3 /RGP Dated: ||  .02.2026 @/ -
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Raman Anand, Advocate

...... for information and necessary action.

"
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

w* KR

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 1Q\\ of 2026/RG/LP Dated:__\\ _.02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Sabra Mahroof
D/O Abdul Mahroof
R/0O Salwah, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-23-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
2\ %
(Syed Mujtaba Hussain)

Registrar Administration

No: $20Y4~ || /RG/LP Dated: \| .02.2026 PV

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

°. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Sabra Mahroof, Advocate
...... for information and necessary action.

\\076

Registrar Administration

o=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:_2&S  of 2026/RGILP Dated:_\\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Samar

S/O Jatinder Singh

R/O Ward No .1, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-24-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

)
(Syed Mujtaba Hussain)
Registrar Administration

No: £F 12— 19 /ReP Dated: \| 02,2026 @/ o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Samar, Advocate

...... for information and necessary action.

H \\0”{5

Registrar Administration

0 m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L&(  of 2026/RGILP Dated:  \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Shamis Ul Rehman Khan
S/O Mohd Zahier Khan
R/O Khanater Dhargloon, Tehsil Balakote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-25-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
ﬂ AL
(Sye

ujtaba Hussain)
Registrar Administration

€ F2 027 /RGILP Dated: || .02.2026 @ -
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shamis Ul Rehman Khan, Advocate
...... for information and necessary action.

Nl
Registra Admlms ration

Q) @O




26

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D-(x“\\ of 2026/RG/LP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Ms. Shivali Rana
D/O Prem Nath
R/O V.P.O Diani, Tehsil & District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-26-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

§ 1&

Registrar Administration

No: S728-3S  /RG/LP Dated: \| .02.2026 Al

Copy forwarded to the: -

i Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shivali Rana, Advocate
...... for information and necessary action.

Reglstra@dmlnist ation




27

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 268  of 2026/RG/LP Dated: \\ . .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Swapnil Sharma
S/0O Suresh Kumar Sharma
R/O Bhatyari, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-27-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Wﬁﬂv\%
(Syed Mujtaba Hussain)

Registrar Administration
No: SF3£—43 /RG/LP Dated: |- .02.2026 @ e
Copy forwarded to the: -

il Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Swapnil Sharma, Advocate

...... for information and necessary action.

W@iﬁﬁﬂ\ﬁ\%
Registr@Administration

Nz
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K%K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l&c\ of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Sankait Sasan
S/O Ashok Kumar Sharma
R/O 116, Village Dara Dullian, Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-28-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Registrar Administration
No: SFYY~ S| /RGLP Dated: \\. .02.2026 AL

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sankait Sasan, Advocate
...... for information and necessary action.

Reglstrég Admmlgtr&tlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l—IQ of 2026/RG/LP Dated: \\ .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Udgeet Aradhya Koul
S/O Naresh Kumar Koul
R/O 119 Garden Avenue, Canal Road, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-29-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
M’VG
(Syed Mujtaba Hussain)
Registrar Administration

No: $FS3 ~ 9 /RGILP Dated: \\  .02.2026 ©/ A%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 8 Mr. Udgeet Aradhya Koul, Advocate

...... for information and necessary action.

Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: - L of 2026/RG/LP Dated:  \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.02.2026

Mr. Wakar Ahmed Chowdhary
S/O Gulzar Ahmed
R/O Dhandkote, Ujhan, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-30-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order :
(Sye jtaba Hussain)

Registrar Administration
No: ST 6o ~&7 /RG/LP Dated: \\ .02.2026 @/ %
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2, Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Wakar Ahmed Chowdhary, Advocate
...... for information and necessary action

\M o>
Registr@ljdminist ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

xR w

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 212,  of 2026/RGILP Dated:__\| .02.2026

It is hereby notified that vide High Court Order Dated . 10.2.2026

Mr. Amir Afzal
S/o Mohd Afzal Mir
R/o Soin Sadnar Tehsil Dangiwacha, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-31-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

M o\
(Syed Mujtaba Hussain)

Registrar Administration
No: SNA-2\ Jre/p pated: I\ 022026 (@ gwg“/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Amir Afzal, Advocate
...... for information and necessary action.

W«@%
Regis @/Administra?;o,%!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 213 of 2026/RG/LP Dated: _ \| .02.2026

It is hereby notified that vide High Court Order Dated . 10-2.2026

Mr. Aayash Ali Mir
S/o Ali Mohammad Mir
R/o Baghwanpora Batwina Tehsil Wakoora, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-32-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
M re

(Syed Mujtaba Hussain)

Registrar .fzjl/ninistragzn
No: D )12 9 /RGP pated: |\ .02.2026 :

Copy forwarded to the: -

1z Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aayash Ali Mir, Advocate

...... for information and necessary action.

H@%@\%
Registra@Administration

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _2\\\_ of 2026/RG/LP Dated:__ \\ _.02.2026

It is hereby notified that vide High Court Order Dated 19.2.2026

Mr. Altaf J Khan

S/o Asrar Sultanpuri

R/o JE-26, Second Floor, Gupta Colony Malviya Nagar, Tehsil New Delhi,
District South Delhi

A/P A-11, Hamdan Residency, Sozeith, Gouripora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No. JK-33-2026 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Syed Mujtaba Hussain)

Registrar Admmlstra?;)on
7

No: \C\PSC).-B'\' /RG/LP Dated: \\  .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Altaf J Khan, Advocate
...... for information and necessary action.

Mﬁ%ﬁ%
Registrar Admihistratien
§ e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1-:\? of 2026/RG/LP Dated:__\\  .02.2026

It is hereby notified that vide High Court Order Dated *1£:2.2026

Mr. Aaqib Ashraf
S/0 Mohammad Ashraf Ganai
R/o Lal Nagar Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-34-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
s o
(Sye ujtaba Hussain)

Registrar Administration
A
vo: S-S /rRe/LP Dated: || .02.2026 M/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aaqib Ashraf, Advocate

...... for information and necessary action.

T\ \0 34(7
Registra£ Administrat%
g ;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2 L&  of 2026/RGILP Dated: \\  .02.2026
It is hereby notified that vide High Court Order Dated . 198.2.2026
Mr. Abdul Basat
S/o Zahid Ali

R/o Burli Dogi Dawaran Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-35-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
et
(Syed Mujtaba Hussain)

o Registrar Aériinistra ion
No: gc\\\&f@& JRG/LP Dated: \\. .02.2026 Lﬂs/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Abdul Basat, Advocate
...... for information and necessary action.

MM%
Registr @idministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

I

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 17 of 2026/RGILP Dated: \\  .02.2026

It is hereby notified that vide High Court Order Dated 10.2.2026

Mr. Aaqib Assad
S/o Assad ullah Yatoo
R/o Badipora Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-36-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
t@ I ioﬁyé
(Syed Mujtaba Hussain)

Registrar Administragion
Nor & | e &5 /RGP Dated: W\ .02.2026 @ M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association , Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

¥, Mr. Aaqib Assad, Advocate

...... for information and necessary action.

AR EE

Regist@r Admimstra(z'on

L R R R RRRRRRRRREEEEEEEE——————




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

J78  of 2026/RGILP Dated: [}  .02.2026

It is hereby notified that vide High Court Order Dated - 10.2.2026

Mr. Asad Murtaza
S/o0 Mumtaz Hussain Attar
R/o Azadpora Tehsil Anchidora, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-37-2026 in the roll of Advocate maintained by this Registry.

The renewall/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\J\
W\ o> >b

(Syed Mujtaba Hussain)

= Registrar Administra lon
No: AN - /Re/1LP pated: | .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

9. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Asad Murtaza, Advocate
...for information and necessary action.

\W&@/w@w .
Registra @Admini trati(qn




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: j?? of 2026/RG/LP Dated: // .02.2026

It is hereby notified that vide High Court Order Dated :,16-2.2026

Mr. Ajaz Ahmad Bhat
S/o Ab Rashid Bhat
R/o Arrigutnoo Reshidpora Tehsil Pahloo, District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-38-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
e
(Syed Mujtaba Hussain)

Registrar Administragion
No: > WIS Rep pated: 1/ 02.2026 (5/ gm”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

B. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Ajaz Ahmad Bhat, Advocate

...... for information and necessary action.

Wulple 54
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: oAQD  of 2026/RGILP Dated: (] .02.2026

It is hereby notified that vide High Court Order Dated . 10.2.2026

Mr. Burhan U Din Bashir
S/o Bashir Ahamd Thoker
R/o Gudoora, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-39-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\\ (2% )’Q
(Syed Mujtaba

Registrar Administration
No: %C\T"L &H‘ /RGILP Dated: '/ .02.2026 @ %V(Y’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association , Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
j i Mr. Burhan U Din Bashir, Advocate
...... for information and necessary action.

\“\x@@@\v@:
Registrar’Adminis ra?;;%b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* wx

PROVISIONAL

ENROLLMENT

NOTIFICATION
(9 Q)  of2026/RGILP Dated: ) .02.2026

It is hereby notified that vide High Court Order Dated . 1002.2026

Mr. Hadi Mushtaq Dar
S/o Mushtaq Ahmad Dar
R/o Losedanow Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-40-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Ml i
(Syed Mujtaba Hussain)

Registrar @d/mmlstra ion
No: QQ\QK—Q\L /RGILP Dated: || .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
el Secretary, Bar Council of India, New Delhi
3, Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F i Mr. Hadi Mushtaq Dar, Advocate

...... for information and necessary action.

W\ \©
Registrar Administration

R




41

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: lj@)—— of 2026/RG/LP Dated: | .02.2026

It is hereby notified that vide High Court Order Dated ..10.2.2026

Mr. Imran Ali
S/o Ali Mohmmad Ganaie
R/o Ganie Mohalla Haigam Sopori Tehsil Khoie, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-41-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

0
(Syed jtaba Hussain)

Registrar Administrati(;)nu .

No: Q‘\% »éc NVRG/LP Dated: ||  .02.2026
Copy forwarded to the: -

Advocate is ordered there before.

By Order

1- Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Imran Ali, Advocate
...... for information and necessary action.

‘ &@&’Siﬁlb’ﬁaé
Registrar Admin stram
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

E L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: &3  of 2026/RGILP Dated: ]  .02.2026

It is hereby notified that vide High Court Order Dated .10.2.2026

Mr. Ishfaq Ahmad Malik
S/o Bashir Ahmad Malik
R/0 Devbugh Tangmarg Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-42-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order _
e
(Syed Mujtaba Hussain)

Registrar Administration
No: @BB\‘— OO /RGP Dated: [} .02.2026 @/ ?MW

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ishfaqg Ahmad Malik, Advocate
...... for information and necessary action.

S
Registrar Admlnlstratw
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

————

NOTIFICATION
No: (Q@H of 2026/RG/LP Dated: ||  .02.2026

It is hereby notified that vide High Court Order Dated . .10.2.2026

Mr. Junaid Manzoor

S/o0 Manzoor Ahmad Salroo

R/0 Shumhall Aishmuqam Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-43-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

e
(Syed Mujtaba Hussain)

Registrar Administration
No: Qﬁmﬂ L /renp pated: || .02.2026 ?Mf/

Copy forwarded to the: -

i Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
F 4 Mr. Junaid Manzoor, Advocate

...... for information and necessary action.

MW’\TY‘” Y6
Registra @nin stration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D?Q g of 2026/RG/LP Dated: ’ ’ .02.2026

It is hereby notified that vide High Court Order Dated ‘' 10.2.2026

Ms. Munazah Manzoor
D/o Manzoor Ahmad Wagay
R/o Larnoo, Tehsil Larnoo, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-44-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By
( )

Registrar Administratim
/
vo: B0 )M RG/LP Dated: /) .02.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Munazah Manzoor, Advocate

...... for information and necessary action.

Mkt e
Reglstrar@dmlms rat%

l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 986 of 2026/RG/LP Dated:__ || .02.2026

It is hereby notified that vide High Court Order Dated .}1¢.2.2026

Ms. Mehak Amin
D/o Mohammad Amin
R/o Bilal Colony Qamarwari Tehsil Central Shalteng, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-45-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
W«F\%
(Syed Mujtaba Hussain)

Registrar Administration
No: g%l§~ 3 D /RG/LP Dated: (/ .02.2026 @/ M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2, Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mehak Amin, Advocate

...... for information and necessary action.

Registrar Administration

3 A"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* RN

PROVISIONAL

ENROLLMENT

NOTIFICATION
e d ] esiaer e Dated: ] .02.2026

It is hereby notified that vide High Court Order Dated ..16.2.2026

Mr. Musadiq Mushtaq Dantoo

S/o0 Mushtaqg Ahmad Dantoo

R/o Chak Mohalla Malla Bagh Tehsil Kralgund Handwara, District Kupwara
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-46-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Mtk
(Syed Mujtaba Hussain)
Registrar Administration

wo: 8832 D mene pamg: (I 022026 /

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2, Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Musadiq Mushtaq Dantoo, Advocate
...... for information and necessary action.

&.X %‘W\w
Registrar'’Administratjon
(.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ER

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D?QQ of 2026/RG/LP Dated: ” .02.2026

It is hereby notified that vide High Court Order Dated . 10+2.2026

Mr. Mohammad Sahil Khan
S/o Muzaffar Ahmad Khan
R/o Pathan Colony Zakura Tehsil Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-47-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order |
Vs«
(Syed Mujtaba Hussain)

Registrar Administration
No: Yy -—\\& /RG/LP Dated: || .02.2026 @ M’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Sahil Khan, Advocate

...... for information and necessary action.

0
Regisk\;%m
(5 (e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (ﬁ @ Cf of 2026/RG/LP Dated: ’ ' .02.2026

It is hereby notified that vide High Court Order Dated . 10.2.2026

Ms. Mehandhi Yaseen
D/o Mohammad Yaseen Bhat
R/o Bongam, Fatehpora, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-48-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
oA >6
(Syed Mujtaba Hussain)
Registrar Administration

No: &m\q,gg /RG/LP Dated: ||  .02.2026 @/ h"d,,

Copy forwarded to the: -

I Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mehandhi Yaseen, Advocate

...... for information and necessary action.

V\% 6
Reglst@ dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 290  of 2026/RGILP Dated: ||  .02.2026

It is hereby notified that vide High Court Order Dated : 10.2.2026

Mr. Nadeem Hamid
S/o Abdul Hamid Sofi
R/o War Mohalla Tehsil Chakloo, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-49-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
e e
(Syed Mujtaba Hussain)

Registrar Administration
No.-@QSf!AE; of 2026/RG/LP Dated: || .02.2026 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3, Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nadeem Hamid, Advocate
...... for information and necessary action.

Vot e
Regis @c\dministmtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* kw

PROVISIONAL

ENROLLMENT

NOTIFICATION

o: 99 9] of 2026/RGILP Dated: || .02.2026

It is hereby notified that vide High Court Order Dated ..10:2.2026

Mr. Nawab Ali
S/0 Mohd Amin
R/o Khardoon Shakar Tehsil Chiktan, District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-50-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
b
(Sye ujtaba Hussain)

Registrar Administration
s
No: DO GS -\ /RGP pated: || .02.2026 @

Copy forwarded to the: -

1:
2.
3.

4.
5

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nawab Ali, Advocate
...... for information and necessary action.

.W@Wﬂ%
Reglstr@ Administration

MY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* R %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 9?)—» of 2026/RG/LP Dated: ” .02.2026

It is hereby notified that vide High Court Order Dated : 10:2.2026

Mr. Pervaiz Ahmad Bhat

S/0 Gh Ahmad Bhat

R/o Chinpaz Mohallah Tehsil Ajaz, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-51-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
e e
(Syed Mujtaba Hussain)

Registrar Administratjon
6813 -RQ n )L/f}'/
No: 3 —~N&  /RG/LP Dated: .02.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Pervaiz Ahmad Bhat, Advocate

...... for information and necessary action.

M&@&«F K,
Registra@/dminis ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L S

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: JCI S of 2026/RG/LP Dated: “ .02.2026

It is hereby notified that vide High Court Order Dated .'10.2.2026

Mr. Shakir Mohiuddin Malla
S/0 Gh Mohiuddin Malla
R/o Markipora Bala Tehsil Dangiwacha, District Bararmulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-52-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
o e
(Syed jtaba Hussain)

Registrar Administration

No: OOQI-QQ /rerp pated: .02.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shakir Mohiuddin Malla, Advocate
...... for information and necessary action.

] 07’%

Registrar Administration

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: & 1Y  ot2026RGLP Dated:__|] .02.2026

It is hereby notified that vide High Court Order Dated '10.2.2026

Ms. Sameena Afzal

D/o Mohammad Afzal Dar
R/o Gund Khaja Qasim Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-53-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
o\ %
(Syed Mtjtaba Hussain)

Registrar Administratjon
No: &089- L Renp pated: | 02202 @/ M/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[£ Ms. Sameena Afzal, Advocate
...... for information and necessary action.

0 v\VG

Registrar Administration .



54

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Q 1S of2026RGILP Dated:__ (] .02.2026

It is hereby notified that vide High Court Order Dated ' 10:2.2026

Mr. Sheikh Aatif Ahmad
S/o Sheikh Mushtaq Ahmad
R/o Sheikh Mohalla Saloora, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-54-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
o Y6
(Syed Mujtaba Hussain)

Registrar A@iinistration

vo: 6697-6! 8Y /RGP pated: [ _.02.2026 Aot

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sheikh Aatif Ahmad, Advocate

...... for information and necessary action.

e oo
Registra @idmlm tr t%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

w* KW

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ﬁ“cr\é of 2026/RG/LP Dated: ” _.02.2026

It is hereby notified that vide High Court Order Dated ' 10.2.2026

Ms. Sheevana Shahbaz

D/o Shahbaz Ahmad Akhoon

R/o Noorbagh Momin Abad Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-55-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
HEW“P;!%
(Syed Mujtaba Hussain)

Registrar Administration
vo: OI0S - 1) /Ronp patea: [/ _.02.2026 @i M

Copy forwarded to the: -

5 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sheevana Shahbaz, Advocate
...... for information and necessary actio

b e
Registrar Admini trzﬁi%’
@ /
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* x %

PROVISIONAL

ENROLLMENT

NOTIFICATION

V?? ;L of 2026/RG/LP Dated: (Z .02.2026

It is hereby notified that vide High Court Order Dated $19.2.2025

Ms. Samana Khatoon
D/o Ghulam Mohd Malla
R/o Durbal Bemina, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-56-2026 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
%\%
(Syed Mujtaba H ssam)

Registrar A 1n1strat
No: 8113~ 20 /RonP patea: [/ .02.2026 (ﬁ;

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1 Ms. Samana Khatoon, Advocate

...... for information and necessary action.

ATt

Registrar Administ atlgn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 97@ of 2026/RG/LP Dated: // .02.2026

It is hereby notified that vide High Court Order Dated {16.2.2026

Mr. Shakir Mushtaq Parray

S/o Mushtaq Ahmad Parray

R/o Mirpora Chewdara Tehsil Beerwah, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-57-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M

D6
(Syed Mujtaba Hussain)

Registrar ﬁministra jon
No: M)_)._ 28 /RGP Dated: [) .02.2026 %5

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y £ Mr. Shakir Mushtaq Parray, Advocate

...... for information and necessary action.

Nelabs e
Registr@ dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ﬁ_ﬁ? of 2026/RG/LP Dated:__ [\ .02.2026

It is hereby notified that vide High Court Order Dated © 102.2026

Ms. Tabasum Fayaz
D/o Fayaz Ahmad Ganie
R/o Syed Mehmood Abad Wuyan Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-58-2026 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order H
o6
(Syed Mujtaba Hussain)

Registrar Administratﬁﬁ)
7

No: §129 - 34 /RGP Dated: 02.2026 @

Copy forwarded to the: -

i fF Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
e Ms. Tabasum Fayaz, Advocate
...... for information and necessary action.

Mg@&/ﬁw\%
Registrar Administ ati?::»ﬁ!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 30 0 of 2026/RG/LP Dated: ({ .02.2026

It is hereby notified that vide High Court Order Dated ' 16.2.2026

Ms. Uzma Rasool
D/o Ghulam Rasool Mir
R/o Thindipora Tehsil Kralpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-59-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
C1%
(Syed Mujtaba Hussain)

~ Registrar Administrat"g:,s
No: S 37—-(‘( L,I TN L Jg2 2925 3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

8 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Uzma Rasool, Advocate

...... for information and necessary action.

M@’ﬂ@\%
Registra Aén;imstratioilw .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 30, of 2026/RG/LP Dated: ” .02.2026

It is hereby notified that vide High Court Order Dated 10:2.2026

Ms. Yusrah Qayoom

D/o Abdul Qayoom Bhat

R/0 Badaharpora Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of educational
certificates/degrees from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-60-2026 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional li<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>